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to the Joint Committee on the Bill
further to amend the Code of Civil
Procedure, 1908, and the Limitation
Act, 1963 in the vacancy caused by
the death of Shri Nawal Kishore and
do communicate to this Houge the
name of the member so appoinied
by Rajya Sabha to the Joint Com-
mittee.”

MR. SPEAKER: The question is:

“That this House do recommend to
Rajya Sabba that Rajya Sabbha do
appoint a member of Rajya Sabha
to the Joint Commifiee on the Bill
further to amend the Code of Civil
Procedyre, 1908, and the Limitation
Act, 1963 in the vacancy caused by
the death of Shri Nawal Kishore and
do communicate to this House the
name of the member 80 appointoed
by Rajys Sabha to the Joint Com-
mittee.”

The motion was adopted,
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HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMATAH): I beg to move-

“That this House do agree with
the Sixth Report of the Ruleg Com.
mittee Jaid on the Table on the 2nd
May, 1875."

MR, SPEAKER: This question is:

“That this Houge do agree with
the Sixth Report of the Ruleg Com-
mittee Iaid on the Table on the 2nd
May, 1975."

The motion was adopled,

formt srenT sy frar ot w@rd
ag o g § ) s afae
¥ gofraPor o Afemer ¥ oy o
faerrdf, A9 7 vOwd TP *
ST A WA i Wy @ 4 e
weafas i § e AT o
e ¥ g w] | farfarendt

— & firere} & ofr T & 4y e
12.57-1/2 hre. o~
¥ gRT F 1 Wi famr & owy
MATTER UNDER RULE 377 w t
REPORTED DISSATISFACTION  AMONGST awa & v & firg wr e

UniversiTY AND COLLEGE TEACHERS OF

Mapwya Prapksn 2 xufulr Y0 wONTT T WA



Report

269 Mh:;‘omtuu VAISAKHA 18, 1897 (SAKA) Rules Commitree 270
eport

¥ gAY W ¥ W EWan W oge
T WY, wear forf Wi W wawe
o el ¥

& wrw weat g fir foverr weft wérm
off AR GEA T ATY 3 Swrs A A g0
sa i me f ywigar g s fmEwd
wew wime & ot fawfor 8
¥ gt avdr ¥ W w1 F A g
Heq WAW TR TN A W AL LFET
T @ Iuet g s wifed afr
frardt & &7 g wadw 3T Y ab
war faadadt ¥ wfaer qv o farr 4
q6T 7 9F |

THE MINISTER OF FINANCE
(Shri C Subramaniam) 1 beg lo
move

(Interruptions)

MR SPEAKER It 13 ympossible for
thig House to continue It 15 very
dufficult to carry on the business

(Interruptions)
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MR SPEAKER This will not go
on record
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We have a short time I think we
can continue to sit during lunch hour
wlso. I put it to you that we continue
o it

SHRI P G. MAVALANKAR
(Ahmedabad)* We want lunch hour.
This 1s the lagt week For the whole
of the budget session, we have not had
any proper lunch
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SHRI P G MAVALANKAR We
want lunch hour and lunch, both

MR SPEAKER I have seen the
position We are in & very tight posi-
tion That 18 why I put it to you that
we continue as before We wil have
the lunch hour on the last day

1302 hrs.

COMPANIES (TEMPORARY RE-
STRICTIONS ON DIVIDENDS)
AMENDMENT BILL

THE MINISTER OF FINANCE
(SHRI C BUBRAMANIAM) I beg to
move *

“That the Bill o amend the Cum-
panieg (Temporary Restrictions on
Dividends) Act, 1974 be taken into
conglderation.”

~——Sioved with e recommendution of U Presenl, v
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